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CORAM: The Hon'ble Mr, Justice G.L.Guptd, Vice Chairman
The Hon'ble Mrj A,P; Nagrath, Administrative Member

Date of the oxders: 245912002

Per Mr. Justice G,L.,Gupta,

- ORDER

1, None present for the applicanty
2, Through this application, the applicant calls
in quesﬁfbn the order dated 1978,2000(Anmnexy AJL) whereby

4,

The learned counsel for the respondents
submits that steps were taken to inform the applicant
about the date of hearing of the appeal, but he could
not-be [contacted,i Now the respondents may effect
servic; on the applicant afresh in accoxdance with

the rules and decide the appeal.
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Consequently, the respondehts are directed To

dispose of the appeal of the applicant within a period of

three morths from the date of communication of this

ordery Application stands disposed ofi Wo costs it
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